
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH 

AT HYDERABAD 

O.A. 398/94. 	 Dt. of Decision 	30-07-96. 

J. Satyanarayana 	 Applicant. 

Vs 

The Union of India, Rep.by 
the Secretary, Dept.of Personnel 
and Training, Central Secretariat, 
North Block, New Delhi-i. 

The Union Public Service Commission, 
rep. by its Secretary, Dholppur 
House, New Delhi. 

The Govt.of A.P., Rep. by its 
Chief Secretary, Secretariat 
Buildings, Secretaria,Hyderabad. 

The Govt.of A.P., Rep.by its 
Principal Secretaryz to Revenue 
Dept. Secretariat, Hyderabad. 

The Commissioner of Land Revenue, 
Nampally Station Road,Hyderabad. Respondents. 

Counsel for the Applicant 	Mr. P.Sridhar Reddy 

Counsel for the Respondents 	Mr. N.R.evaraj,Sr.CGSC.(R-1&R-2) 

Mr.I.V.R.K.Murthy SC for A.P. 
(R-3 to R-5) 

CORAM; 

THE HONBLE SHRI R. RANGARMAN MEMBER (ADfl.) 
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ORDER 

Oral Order (Per Hon'ble Shri R.Ranqarajan, Member (Admn.) 

Heard Mr.F.Sridhar Reddy, learned counsel for the 

applicant and Mr.I,V.R.K.Murthy, learned standing counsel for 

the State of A.P. 

The applicant was recruited as Clerk on 4-1-1957 

and he was promoted as UDC w.e.f. 14-10-1959. He was further 

on 27-5-1980. He was thereafter promoted as Deputy Collector 

in terms of notification No.148/83 	ted 11-7,4983 (page-38 

of the CA) on purely temporary basis. His name was included 

in the panel of Dy.Collectors by proceedings No.CLR's Ref.No. 

D1/1809/84.jated 24-5-1984 (Page-33 of the CA) with appropriate 

rank with reference to his relative seniority in the category 

of Tahsildars. It is stated that the applicant's name was 

included in the seniority list of Tahsildars belonging to 

Telangana Region at Sl.No.70 and his immediate junior Mr.N.Ranga 

Reddy was shcn against Sl.No.71 in the above list. The applicant 

had been working as Dy, Collector since 1983. 

In the meantime the applicant was taken up under 

disciplinary proceedings for alleged cases involving dispropor- 

tionate nssets to the known sources of his income. The applicant 
was convicted in the City Civil Court and that conviction WS 

set aside in the Criminal Appeal filed on the file of A.P. High 

Court by judgement dated 29-1-93 in Appeal No.232/90. It is 

stated that an SLP was  filed against that judg8ment by the 

respondents in Supreme Court in Criminal Appeal No.2324/94. It 

is further stated that the Supreme Court admitted the SLP and 

directed to issue bailable warrent and the case is pending in 

the Apex Court. The order of the High Court against which the 

SLP was filed has not been stayed by the Supreme Court. 
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From the abovej it IS 3CCn that the applicant was 

promoted as Dy.Collector from 19-09-1983 and he is offidiating 

in that cadre rapaCity from that date. 

The services of the applicant was regularised 

notionally with retréspective effect from 16-05-1980 in terms 

of G.0.Ms.No.441, dated 12e6#96. 

The applicant submits that the twin condition for 

the regulation-S of the lAB (appointment by promotion), 1955 

has been fulfilled and hence he has to be considered for 

promotion to the cadre of lAB by reviewing the earlier select 

lith wherein his juniors were consi9ered for promotion to the 

lAB in theèe select lisa from tltdate. This OA is filed praying 

as above with all conscquential benefits. The applicant retired 

on 31-05-1996. 

The officers, belonging to State Civil Service have 

to fulfil to twin ccndition of having completed 8 years of 

service Qf Dy.Collector, after the regularisation as Dy.Collector 
auu zj'js' LICVC 'J2S-"%-4 44 -4..- 

appointmcnt on promotion to the cadre of lAS in teEms of 

regulation-5 of lAS (appointment by promotion),1955. 

The applicant waS regularised notionally w.e.f., 

16-05-1980 in terms of G0M5.No.441, dated 12-06-19961he was 

confirmed in the post of Dy.Collector (Category-Il) of Andhra 

Pradesh Civil Service (Executive Branch) w.e.f., 28-02-1988 in 

the vacancy raused due to retirement of Mr.R.L.Narayana in terms 

of G.O.Ms.No.SOl, dated 25-06-1996. As can be seen from the above 

G.O.Ms he has completed 8 years of service as Dy.Collector after 

his services were regularised and having been confirmed in  the 

post of Dy.Collector he had become eligible to be considered for 

appointment for lAS from A.P.quota earmarked A.P.Civil services 

candidate. As it is stated that his juniors were already consiéerel 
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for appointment to the post of lAS after he completed 8 years 

of service the applicant also has to be considered for 

appointment to the lAS cac3re.by  constituting the review 

selection committee. He should be considered for the above 

promotion to the lAS cadre from the date his immediate junior 

in the cadre of Dy.Collector was considered for appointment 

to the lAS cadre.  If in the first review he is not found fit, 

he has to be considered fnr nrnn4-in cin,'-1-- 1- 

those select lists where his junior as Dy.Collector was  considered 

for promotion in accordance with rules till he is eligible as 

per the age qualification 5.2 of the lAS (Appointment by 

Promotion), 1955. 

9. 	In the circumstances, the following direction is given:- 

R-1 should constitute a review selection committee 

for considering the cp5e of the applicant for promotion and 

appointment to the cadre of lAS from the y€ar his immediate 

junior was considered for that cadre  expeditiously. If in the 

first review  he is not found eligible the further select list0  
JCcqaCI1LJy }JLC!JdLCO wileleln nis juniors were considered  for 

promotion under the above said rule should also be reviewed by 

a c9uy constituted review selection committee dhereing to the 

ule 5.2 of promotion to lAS cadre (Appointment by promotion 

Regulation 1955). 
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The OA is ordered accordingly. No costs. 

(R.Rangarajan) 
Member(Admn.) 

spr 

Dated The 30th July 1996. 
TDictated in Open Court) 
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O.A .NO.398/94 

Copy to: 

1. The Secretary, 
Dept. or Personnel and Training, 
Cenbral Secretariat, North Block, 
New Delhi. 

2, The Secretary, 
Union Public Sor',ice Eommission, 
New DelhL 

The Chie? Secretary, 
Secrs.t&riat Buildings, 
Go"t; or A .P., 
Sec r star i k I;, 
Hyderabad. 

The Principl Secretary to Reuenue Dept., 
Secretainiat, Hyderabad. 

S. The Commissioner of Land Re"anue, 
Nampally Station Road, 
Hyderabad. 

s; One copy to 11.P.5ridhar Reddy, Ad"ocate, 
CR 1, Hy de ra be d 

7. One copy to Mr,N.R.De'raj, Sr.CG3C, 
CAff,Hyderabad. 

B. One copy to rlr.I.v.R;K.Murthy, SC for h.P., 
CA T , Hy dare bad 

One copy to Library,CT,Hyderabad. 

One duplicate copy. 
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TYPED BY 	 CRCKD BY 
COMPARW BY 	 APPRO"ED BY 

THE CETRL AO1qj3TRTfl: TR1aJNL 
HY1)ER 3r;Q blENCH HYLERI ao 

THE HON BLE SHRI R.R. NG!O.N: 11(A) 

OATEO: 

ORbER/JUOG:MENT 
U.A .NO./R.A/C.P.No. 

in 

O.A.ro. 

• 	
•.'\DPiITD ;U1D INTERIMDIRECTIONS ISSUTO 

D15P24) OF' JITH DIRECTIONS 

DISiISED 

DIi1I5S'EO AS UITHDR;N 
- 	

ORDE::o/pg:cT: - 

- 	- ND 3R0\< AS TO COSTS. 
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